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COUNCIL OF STATE.
Saturday, the 12th September, 1925,

The Council met in the Council Chamber at Eleven of the Clock, the 
Honourable the President in the Chair.

RESOLUTION RE RECOMMENDATIONS OF THE MAJORITY REPORT 
OF THE REFORMS INQUIRY COMMITTEE—

T h e  H o n o u r a b l e  t h e  PRESIDENT : The House will now resume 
the discussion of the Government Resolution moved yesterday by the Honour­
able Mr. Crerar. The amendments standing in the names of the Honourable 
Mr. Phiroze C. Sethna, the Honourable Mr. Ramadas Pantulu and the Honour­
able Sir Deva Prasad Sarvadhikary were disposed of yesterday by the House. 
The next amendment on the paper stands in the name of the Honourable 
Mr. Khaparde. Apart from the fact that this amendment does not make 
any specific recommendation in its terms, I think it raises substantially the 
same question which the House disposed of yesterday, and that it falls with 
the amendments which were then disposed of. The next amendment is in 
the name of the Honourable Mr. K. C. Roy, and it would be convenient if that 
were taken up next.

T h e  H o n o u r a b l e  M r. K. C. ROY (Bengal : Nominated Non-OflBcial) : 
May I suggest for your consideration, Sir, that my Honourable friend S€hib- 
zada Aftab Ahmad Khan has almost the same amendment as the one I have 
and I should like him to move his amendment first, if you will permit him to 
do so.

T h e  H o n o u r a b l e  t h e  PRESIDENT: The Honourable Sahibzada 
Aftab Ahmad Khan’s amendment proposes to substitute a Resolution for the 
original Resolution. I have considered the point, and I think it would be more 
convenient to the Council to consider first the Honourable Member’s addition 
to the Resolution which deals with the appointment of a Royal Commis­
sion at an earlier date than 1929.

T h e  H o n o u r a b l e  M r. K. C. ROY : I submit to your decision, Sir. 
I move :

“  That the following bo added the original Resolution:
‘ and that he do consider and recommend the appointment of a Royal Ck>mmi8aion 

or any other suitable agency not later than 1927

Sir, I have made this proposition simply because it is in consonance with 
the Government of India Act. His Majesty's Government and the Govern­
ment of India, as you know, Sir, have pledged themselves to appoint a Royal 
Commission not later than 1929, and in the speeches which were made in the 
other place, although many Members have not distinctly stated their demand 
for a Royal Commission, we know that some Members like Pandit Madan 
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[Mr. K. C. Roy.] *
Mohan Malaviya and others have claimed that a Royal CommisBion might 
be appointed earlier and that this will be regarded as a gesture on the part of 
His Majesty’s Government. The Honourable Sir Basil Blackett almost made 
a similar statement when he, told the other House that if they agreed to co­
operate genuinely for the life of the present Assembly and till the beginning 
of the next they would be materially contributing to the debate. And only 
yesterday, Sir, the Honourable Sir Alexander Muddiman was good enough 
to say that, if sincere and genuine co-operation and good-will were forth­
coming, there was no reason to believe that a Commission would not be ap- 
pohitcd earlier than 1929. I know, Sir, from my experience of the other 
Chamber as well as here, that a good deal of co-operation is forthcoming from 
all sides. I hear excellent reports of committee work done by Swarajist 
Members and as far as we know, the situation, so far as the Central Legislature 
is concei*ned, cannot be improved beyond what it is at present. Under the 
cirttunstances, I trust the Honourable Mr. Crerar who represents the Govern­
ment of Indi& in this House will accej)! my motion as a gesture on behalf 
of His Majesty’s Government. 1 move my amendment.

The H o n o u ra b le  S a rd ar  CHARANJIT SINGH (Punjab : Nominated 
Non-Official): Sir, I regret I have to oppose this Hmendment. The Secretary 
of State has rightly said that wise men are not slaves to dates. I cannot 
uiidezBtand how the Honourable Mover can consistently ask this House to tie 
itself down to the year 1927. I do not know if this is meant as a compliment 
to this House. Have the Reforms been ^̂ iven a fair chance ? If not, is it 
not too early to say that the reforms have failed. In view of what has happened 
in fiOipe pro^^nces and even in another place, surely, it cannot be said that 
the reforms have been given a fair chance and that they have failed. De­
mocratic government does not mean a change to autocracy. It would in 
that caAe mean only a technical advance, an advance shorn of experience 
which is at the ba:‘k of the present Government. That might launch India 
into a turmoil of communal strife and personal jealousies. Capacity for self- 
gorvemment must mainly be measured not merely by the ability of its leaders 
bat nttfaer by the capacity of the electorate to become a reliable control upon 
tlie CoQiicils. As m o n  as this is done, there is no reason why a Commission 
aheuld not be appointed. If that state of affairs is arrived at before the year 
1927, an inquiry may usefully be instituted before that year. But, on the 
Other hand, if we fail to achieve that object by 1927, what good would it be 
to tie this House down to that particular date ? The material in that case 
would not be such as to get the verdict of the Commission in our favour. For 
this reason. Sir, I am strongly of opinion that, inst>ead of binding ourselves 
to any particular date, we should concentrate all our energies to ^ucate the 
electorates and make them fit for advance. Then and then alone would be 
iShe prdper time for further inquiry and advance. I therefore oppose this 
amendment.

TfiE Honourable Mr. YAMIN KHAN (United Provinces West: 
Muhammadan); Sir, 1 support the amendment moved by the Honourable 
Mr. £• C. Roy. I do not see, Sir, that it would make much diiSerence if a Com- 
miarion came out in 1929 or in 1927. The object of fixing the date o| th^
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Royal Commisflion for 1929 was probably based on one principle, and that 
was it was thought that within ten years it would be seen^how the new re­
forms would work and how the constituencies which have been given the 
franchise would exercise their right of vote. There have been two electioiis 
since 1919. There will be a general election for the Council and for the Legisr 
lative Assembly in 1926, practically the test on which the Secretary of Stale 
postponed the consideration of this matter, And the objection advanced by 
him that the ability of the voters hod not been tested would be met by the 
elections having taken place three times in the year 1926. If it is further poat*- 
poUed to 1929, there will be no chance of any further election in the beginning 
of 1929, because after the elections in 192G, the next elections will come off 
only at the end of 1929, and if the Royal Com m ^ion comes out in 1929, it 
will have no further material before it than what it can have in 1927. Now, as 
the minority report lays down, when the discussion of the Resolution moved 
by Rai Jadu Nath Muzumdar took place in the Assembly, the Govet^ment 
tw k  upon themselves to forward the proceedings of the whole debate to the 
Secretary of State with a recommendation that a Royal Comnussion should 
visit India earlier than 1929. This principle was accepted by the Goverament 
of India, that is, to make a recoimnendation to the Secretary of State to  
appoint a Royal Commission.

But the Secretary of State for India did not accept this on three grounds 
only. One of them— the main ground— was that the abihty of the vot^ers had 
not been te.«ted. As 1 have already said, Sir. thnir ability will be tested three 
times. Of course, we know on the first occasion that their ability was not 
tested at all because very lew people contested the seats. The second time 
we had the Swarajists fighting everybody, contesting every seat, and we had 
the Liberals and the Independents also contesting these elections. Of course, 
we know in 1923 things were absolutely different from what they are to-day^ 
and we found that the Swarajists gained a majority on account of a certain 
agitation in tlû  country, so that that would not be a criterion or a proper test 
of the voters’ al)ility to exercise their right of vote. Now, the country is 
peaceful. In these three years tlie country has learnt what the Liberals did, 
what the Independents did, and what the Swarajists have done. They are 
in a position to judge fairly and they are quite capable now of understanding 
how to exercise their right of vote. In 1926 they will use their votes and we 
will see what majority comes into the Councils. Of course. Sir, when this 
fresh material is before the Royal Commission, that will be the most proper 
time to see and judge, when the new Council will be sitting ; the new Assembly 
will be sitting in 1927 ; they will be fresh from their electorates, they will have 
the mandates from their voters and they will be rjuite fit to lay before the Royal 
Commission the views of the whole country. I do not see, Sir, how my 
Honourable friend, Sardar Charanjit Singh, says that it will serve no purpose 
and I would like to know whose views he is representing in this House. I can­
not understand his position. Sir, I see the whole of India united at present 
asking and demanding that the Royal Commission should visit India sooner 
than 1929. No dissentient view has been expressed on this point by any 
political party or from any corner of the country. I mean, Sir, that the 
persons who are concerned and who are returned on the vote of the pe^^ple wUl»
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[Hr. Tamin Khan.]
I am sure, Sir, sHpx>ort me in this matter; they will agree with me that thdr 
constituencies also defure that the RoVal Commission should be appointed 
before 1929. As was suggested by my Honourable friend, * Sir Maneokji 
Dadabhoy yesterday, the acceptance of the main Resolution as moved by the 
Honourable Mr. Crerar is absolutely a different thing from the suggestion that 
the wishes and the demands of the country may be put separately before the 
Royal Commission. Of course, Sir, the denmnds that have been put forward in 
the form of a Resolution moved by the Honourable Mr. Sethna and 
Mr. Ramadas Pantulu yest̂ erday before the House in substitution of the 
main Resolution are the aspirations of India. We may accept them to-day 
or not. That is a different thing. We may not be willing to accept ^hem 
to come into force at once. Some people may think that it would be in­
jurious to the best interests of India if they were to come to-day to India. 
But, quite apart from this point, is it desirable or not that these demands 
ahould be properly investigated by a Royal Commission? Well, Sir, we find 
that all the Governments practically have said that dyarchy has to a certain 
extent been found to be unworkable. It is not a desirable system which 
is working. The United Provirjces Government most emphatically said 
on this point that dyarchy was makinj' the position of the Ministers very 
precarious when they had to defend the Government on the reserved side, 
and they had to be responsible to their supporters in the local Council. We find 
that this objection is cominjr from all quarters of India. All Governments 
practically want that this mutter should be inquired into. And of course, 
as far as I see from the majority report, they do not feel that a sudden 
change is desirable. They do not make any recommendation because they 
were not given any power to niake any reconmiendation by the t^rms of refer­
ence. But, if the t^rms of reference had been wider, I think we would 
have found this matter also included in the majority report. The minority 
went beyond the terms of reference and the majority differed from them 
only on a constitutional b̂ isis. not on the practical issue--not because 
they did not share the views of the minority, not because they did not 
think it practicable that there should he a Royal Commission ear­
lier. I do not think that any member of the majority would have desired 
to suggest the post])onement of the a}>pointment of a Royal Commis­
sion later than 1027 if they had been given the option to deal with the 
matter in the report. We find, Sir, that the Government of India Act as it is 
worked has inherent difficulties and defects which are so numerous that they 
require a real consideration and overhauling. Now the Reforms Inquiry Com­
mittee had not the power to investigate and make a recommendation on this 
point. What other machinery is there that could be given this power ? 
That is why my Honourable friend, Mr. K. C. Roy, suggests in his amendment 
that there should be either a Royal Commission or some other agency which 
may investigate this matter and make recommendations which the ^forms 
Inquiry Committee was precluded from doing by the terms of reference. And 
these wider terms of reference might be given to this agency which will come 
in 1927, and they will be enabled to deal with the wider issue. I have found, 
Sir, speaki^ from the Muhammadan point of view, that there are many 
demands which are quoted by the Muhammadan community and by the repre­
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sentatives of the Muhammadans , the Moslem League, and other individuals 
who gave evidence, leaving aside certain others who nevej came before the 
Reforms Inquiry Committee, which demands of the minority Communities 
under the working of the present constitution are hampered, and they demand 
really further progress with a view to safeguarding their interests. What they 
really want is a Bill that will protect the minorities and secure their interests 
which are often checked by the majority and cannot be achieved, with the 
result that the minorities are not able to get what they want. For this purpose 
a Royal Commission is really desirable to give effect to this and to remove this 
defect from the present constitution. It has been laid down constantly, Sir, 
by the people who represent Moslem views that if two-thirds of the Muham­
madans are not united on any Bill or measure or if they oppose a Bill which 
affects the Muhammadan community, then it should not become law.

In a similar way, I have found that the majority report has quoted the 
Resolution passed at Agra by a mass meeting of the Muhammadans. What is 
the safeguard ? The Reforms Inquiry Committee had no power to deal with 
these questions. They made no recommendations at all. Therefore, Sir, 
in order to remove all these defects, I support the amendment moved by my 
Honourable friend that this Royal Commission should visit India not later 
than 1927 and that will be the most proper time for the visit.

T he HoNouRAiiLK S ir ALEXAN DER MUDDIMAN : (Home M em ber): 
Sir, before I deal with the actual amendment moved by my Honourable friend 
Mr. Roy let me take this opportunity of congratulating him on the wise and 
statesmanlike speech he delivered yesterday. 1 had not the opportunity 
of referring to that matter before this.

Now, Sir, the proposition in tliis amendment is of course a very harmless 
one at first sight. My Honourable friend proposes to do exactly what the 
Secretary of State and the British Government would not do. That is, he 
proposes to be a slave to n, date— to the date 1927. I endeavoured when speak­
ing in this House before to indicate that, at any rate in my own opinion, the 
date of the Royal rommission is of very little importance compared with what 
the Royal Commission is going to do when it is apjjointed. A premature Royal 
Commission obviously would not have results which would appeal to Indian 
opinion or to those who think that the best interests of India will be served 
by an inquiry at the right moment. My Honourable friend Mr. Yamin Khan 
has pointed out the incidence of the various times of the elections. That, Sir, 
is not in itself of very great importance. What is wanted is experience of 
the elected bodies. We may indeed hope that in the course of time the elec­
torates will produce legislative bodies which will exercise their responsibilities 
wisely. But the test that the Royal Commission must apply will be, and 
obviously must be, largely directed to the work of those Legislatures. The 
electorate can only operate in the indirect way of securing good and suitable 
representation in the Leirislatures.

Now, Sir, I must at this sta^e read to the House one or two passages 
from the Secretary of State’s speech. The Secretary of State said :

“  Even assuming oo-operation, it was thought that a period of ten years would be 
required to afford the data for reliable conclusions and generalisations. But I do not 
hesitate to make clear my own view that it was not the intention of the Legislature %o
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[Sir Akxandi^r Muddiman J
attempt to shackle oriooeeding Governments, if a spirit of cheerful and loyal oo-operatipn 
was g m m ily  exhibited on the one hand, or if upon the other, grave and glaring defects 
^ \ o m d  themselves.**

And he went on to say:
“  There will be— t̂here can be— no reconsideration until we see everywhere among 

the raspcmsible leaders of Indian thought evidence of a sincere and genuine desire to co ­
operate with us in making the best of the existing Constitution.’ *

* Now, Sir, I feel in addressing a House composed as tliis is, with the record 
TOch as it has, that it is an ungrateful task to me to press the question of co­
operation. Had co-operation been received in other quarters to the extent 
il^ t it has been received in this House, I have no doubt we should be far 
further on the road to the desired goal. Still, important as this House is, 
it ia not the only legislative body in India, and in two Legislatures at any rate, 
there ia even at the present moment no attempt whatever to work the reforms 
which were gnmted by the Government of India Act. What is wanted, if 
I may say so, is not statement but action, and the test for the acx-eleration 
of constitutionel progress must be the tt'st of fact and act. We cannot, here 
and now, and I am sure my Honourable friend does not really wî h me to do 
80, commit ourselves to any date, certainly not to t! e date which is named 
in his amendment. He \\ill, I think, agree with me that what we have to 
do ia to endeavour by our actions to bring the date of the Royal Commission 
nearer. That date will be the appropriate date when India will be in a posi­
tion to present facts to which the Royal Commission Anil bemble to give full 
CODflideration. I hope, after what I have said, my Honourable friend will 
see his way to withdraw his amendment.

T h e  H o n o u r a b le  D r .  S ir  DEVA PRAS.AD SARVADHIKARY (West 
Bengal: Non-Muhammadan ): Sir, it is difficult to  see h ow  the two parts
of the proposition as they will stand if Mr. Roy’s amendment w as accepted 
would hang together. He proposes, in the first instance, the adoj)tion of the 
Honourable Mr. Crerar’s R* solution in its entirety, which is the accep tan ce  of 
the principle underlying the majority report of the Reforms Inquiry Commit­
tee, and he proceeds to add :

and that he do consider and recomnicnd the aj)j>ointinent of a P»oyal ComniiHHion or any 
other suitable agency not later than 1927.”

Sir, as was explained by the Honourable Mr. Crerar yesterday, and as 
Sir Alexander Muddiman also emphasised to-day and ye.st̂ erday, the principle 
of the majority report is the full working of the machinery as it stands and as 
it may be improved by reason of the adoption of the recommendations of the 
majority of the Muddiman Committee’s Report. The principle, as such, hâ  
never in the course of that long report been overtly laid down in the same way 
as the minority has clearly and unequivocally laid down the principle that the 
preaent measure within its limitations cannot work arid should be changed early 
in the manner indicated. Sir, if tlî  prin pl*̂  of the majority report as set forth 
above is to be accepted, Mr. Roy’s amendment cannot from our point of view 
find acceptance. After effect has b e e n  f  i v e n  t o  those recommendations m
the way invited by the Resolutio ,̂ Mj:. Roy’s auggeatio» will the cbftac© 
of becom ^ operative.
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Regarding infiistence cn the necessity of absolutely, and eve^ywliere 
thoroughly, working the machinery which is now in existence sine q%m 
non for further advance, reference must once more be made to the great 
divergence of opinion, and more than divergence of opinion, about even the 
possibility of working dyarchy by those who have themselves been working 
it for what it is worth, who have been giving their best in working it. Refer­
ence is also permissible to those who have been supporting the measure in spite 
of its admitted imperfection either in the Assembly or in this House in the earlier 
stages. The only question is : Can we now consistently with those opinions 
support the “ principle enimciated by the Muddiman majority report apd yet 
in the same breath ask for the appointment of a Royal Commission within a 
certain specified short date ? We have been told before and to-day—to day with 
more purpose—that the Secretary of State and the Government must not be 
committed to the fetish of dates. Where and how then does Mr. Roy’s amendment 
come in ? Well, by the rule of elimination and by what has been often repeated, 
1929 will probably not be the date of the Commission but some earlier date, 
if conditions are favourable. As we have just said the year of grace, 1927, 
suggested by Mr. Roy, is not acceptable by Government as the Ukely date of 
the Commission. That leaves only 1928 and by the theory of elimination 
one may expect and hope the Royal Commission may come in 1928 when the 
result of the election to the Assembly and the election to the Council of State 
will be perceived and also the viewjs of the new legislators will have been ascer­
tained so far as the period between 1926 and 1928 will have allowed. The 
Government say on the authority of what the Secretary of State and the Vice» 
roy have pronounced that the results of further working must beawaxted» and 
therefore they cannot say anything as to precise dates. If that 13 thf 
position, I do not see how the acceptance of this amendment will help the 
situation particularly as it overtly commits us to the principle above indicated. 
And we are unable to accept and uphold those principles, having regard to the 
many and clear difficulties in the way. If I may for a short moment revert to the 
impossibility of working dyarchy, I would very rapidly place before the House 
what those who have been working it say. Sir K. V. Reddi of Madras hâ  
said that “ dyarchy has absolutely failed.” Sir A. P. Patro has said ; “ Transf» 
all tlie subjects to popular contror*. Messrs. Mehta and Jahangir of Bombay 
say that ‘‘ no palliatives will be effective.” Coming to some of the Executive 
Councillors, Sir Chjmanlal Setalvad says “ the only thing is to give provincial 
autonomy/* The Rajah of Mahmudabad, tjian whom there is no more stal­
wart supporter of Government says “ that dyarchy must go.” Messrs. Sadaullab 
and Rajeswar Bali in the United Provinces say that “ dyarchy should be brought 
to an end.” Mr. Chintamani, who himself had to go, said that “ dyarchy 
must go.” Sir Sachidananda Sinha “ can suggest no alternative \o pro­
vincial autonomy The Minist-ers of Bihar, Sir Fakruddin and Mr. G. Singh, 
say that “ dyarchy is doomed and that it is not possible to work it successfully ” . 
But these gentlemen are still trying to work loyally and trying to run the 
“ creaking coach ” as it has been called. Mr. Joshi of the Central Provinces 
says that “ all provincial subjects should be transferred.” Mr. Chitnavis says 
“ complete provincial autonomy is essential for j)rogressive government.” 
Mr. Kelkar, not the progressive in the Assembly, but the Minister of the Central 
Provinces, advocates “ the transfer of all subjects.” Sir Provash Chunder
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[Dr. Sir Deva Prasad Sarvadhikary.]
Hitter, a late Member of Bengal, says that “ dyarchy was unsatisfactory and 
unworkable and that it cannot be successfully worked any more as a demo­
cratic institution.” Sardar Sundar Singh, another stalwart loyalist of the 
Punjab recommended “ the transfer of all inijjortant subjects to Ministers, ” 
and Sir Fazl-i-Husain, who is with us here, and Chaudhuri Lai Chand asked 
for the transfer of all subjects.” Messrs. P. C. Dutt and Mr. SyeduUah 
recommend “ nothing shorter than full responsible government to be carried 
cm by the Governor and the Ministers.” The Ministers in Burma ask for 
*‘ the transfer of all subjects to popular control.”

I have advisedly limited this analysis on the basis of the opinion of 
thoee who are giving their best to the working of this defective machinery, not 
noen speaking with outside knowledge, not men w ith “ fantastic ideals ”, but 
men who have been every day of their life for the last throe, or four or five years 
working the machinery and have made a piteous appeal for change. That 
being so, I do not see how Mr. Roy c-an ask us not to accept the principle of the 
majority report of the Muddiman Committee set out by the Honourable Mr. 
Creiar and the Honourable Sir Alexander Muddiman I can imderstand the 
Honourable Sahibzada Muhammad Aftah's amendment better and yet suggest 
the advisabiUty of a Royal Commission in 192G. Therefore, however, much 
we should like to have a Royal Commission earlier than 1929, I do not think 
it is possible for us to accept the proposition as it would stand even when 
amended by Mr. Roy who was “ wise,'’ yesterday and ceased to be so to-day.

Yesterday, I do not know, Sir, how’ exactly my Honourable friend the 
Home Member got the idea that with regard to whatever we had been suggest­
ing in the course of either of the amendments that we discussed, we wanted to 
rule out all inquiry, even the statutory commission or the Royal Commission or 
any other agency that the Government might think fit to bring into existence 
for considering further reform. Simply the fundamental and the basic princi­
ples embodied in the amendments were laid before the House for acceptance 
on the basis of which further constitution framing would in the first instance 
be essayed by us. I do not think either of the amendments, certainly not 
mine, went any further than that. From that point of view we should welcome 
any suggestion for the acceleration of the Royal Commission but that cannot be 
at the expense of the adoption of what has been called the principle ” of 
working yet this machinery which has been so universally condemned 
by those who have worked it. Therefore, Sir, without being misunderstood 
and without for a moment suggesting that we do not want an early Royal Com­
mission, I find it difficult to support Mr. Roy’s amendment as a part of the 
original proposition.

T h e  H o n o u r a b le  C o l o n e l  N aw ai? S ir  TTMAR HAYAT KHAN (West 
Punjab : Muhammadan): Seeing all the amendments which came before the
House yesterday and seeing those which have come to-day, one thing we can 
say and that is if the Members were satisfied with the original proposal brou gh t 
forward by Mr. Crerar there would have been no amendments at all.

The H onourable Sir DEVA PRASAD SARVADHIKARY : Of courcc
not.
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The Honourable C o l o n e l  Nawab Sir UMAR HAYAT KHAN : The 
minority report, whatever it wanted, could not get it unless the Royal Com­
mission came and all that is being tried is that the Royal Cmmission should 
come earlier than the date appointed. In this senior House, we have got a senior 
man in Sir Dinshaw Wacha and I think when he spoke yesterday he very 
clearly said that we should not hurry things. I think we ought to take his 
advice. Another reason why I am opposed to this amendment is that the 
Punjab came under the British Government much later than other provincep, 
and though I cannot say that we are backward at any rate it is not on a par 
with the other provinces. What has happened since the reforiy have come ? 
We find that throughout the agriculturists are not properly represented and 
whenever their cause is brought up here it is defeated. We are progressing 
very slowly and the longer it takes for the Royal Commission the more we would 
be prepared and our constituencies will be prepared to ask for their rights. 
If it comes soon, we shall be as backward as before. I represent Muhammadans 
and zamindars. Zaniindars, as I have said, have suffered. Ŵ hat have Muham­
madans gained in my province ' We are 58 per cent, of the population and some 
of us have gone and admitted that we should be quite pleased if we 
get 40 per cent, in the franchise. Why on earth should we not get 
our rights and the actual proportion on the basis of population ? Now 
we have certain municipalities in our part of the country which are now 
being administered by our own men. Well, Sir, things cannot be worse than 
what is happening there. I mention this. Sir, by way of illustration. Now all 
that we have seen. Sir, with regard to these reforms is that some lawyers come 
and make clever speeches, and they no doubt then derive all the benefit and 
get the higli j)osts. But we are concerned with the masses. In the course 
of the debate, Sir, there was one thing brought foru ard about people in various 
countri( s making fast progress, while it is said that we do not make such fast 
progress. But, Sir, if you take the British Tarlianient itself, you will see that 
the present stage has only been attained after thousands or perhaps hundreds 
of‘years. Yesterday it was said about the United States of America, which is 
another big country, that it progressed in 150 years. Well, they were all mostly 
men who went from Europe and who had already been very much advanced. 
Can wc say that of our own |)cople in India ? Then again it is said that Japan 
progressed rapidly in 50 years. Both America and Japan are countries which 
are bounded on all sides by the ocean, and they cannot be easily invaded ; but 
that is not the case with India. In India if we are not strong enough, we are 
always afraid of an invasion. We should therefore not always be experiment­
ing, always having new reforms and new reforms, changing the Army, changing 
the administration, because wh( n we are in the stage of transition, we are weak.

I will say one thing more, Sir. With the rapid communications, telegraphs 
and so forth, we at once learn perhaps on the same day everything that happens 
in Europe. In that way Asia is also j)rogressing ; and there are powers—it is 
not a hidden secret- - which are trying to get at a very big, populated country 
and trying to organize it. There is danger in the East. Well, if we are now in 
such a big Empire, which has got such a big navy and which is so strong that, 
if anything happens, it will come forward and fight for us, is it not better for 
us to remain under the protection of that Empire, than to become, through 
these reforms, like some Colony, because in the latter event we would have to
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do eyeiytlwg o\)TBe]ves, and it would on]y be an act of kindness for that Govern­
ment to come to our rescue, and roost of the spade work would have to be done 
by ouieelves ? If all the affairs of State were put into inexperienced hands on 
aecoimt of these refornis, it would be very difficult for us to keep on e par with 
othernationa* It is for theae r̂ *asons, Sir, that we, in the present state of 
affairg in Asia, would not like exiwimenting in such matters of government.

'Hien, again, Sir, all the speeches that are niade in India urging further 
reforms bringiorward the san̂ e argunaents, and nothing new is brought forward. 
So I hope I wul be excused for repetition. It would be exactly the same thing 
to unite all Europe, which is as big as India, into one nation and to have one 
set of reforms for all the parts of Kurope as for India. Moreover, the task is 
much more difficult in India than in the otlier case, for, to give an example, 
if there waa somebody speaking in Bengali, I would not understand. The 
differenoe between religions and communities and castes and creeds and even 
nationalities is so great that it is imj>o6sible for us to be able to progress so sooa 
as our friends want, in two or four or six years. If in such a short time we are 
pven auoh a thing to play with, I think it would be a great blunder. For these 
reasons. Sir, I would like the Comniission to come as late as possible so that 
before that Commission oomes, some of the backward comnmnities may be so 
educated that they are able to ask for their rights, so that they may not be 
caught unaware 1 again by the legal and politioally-miude  ̂])eople capturing the 
high poets, and we remaining behind, because such a result would be neither 
in the interest of the country no: in the interest of the Government. 
In that case you would give the wrong pw>ple the lead ; those who
are strong would natu a y rt^ont it, ^nd yoa sow the seed of
diac.ontent. Directly you give us autonomy, what would happen ? Of 
eoune those men who feel they are not getting their legitiniate share will 
again fight with the others, and the stronger will win. As we would have tn 
fight with each other, in that way, we would get weaker and weaker. I would 
tl r̂efore say that ought to be very cautious, and not accept all these
amendmeots which strike at the root of the main Resolution, which is quite
good enoî ĥ and should be accepted.

T h k  H o n o u r a b le  R a i  B a h a d u h  L a la  RAM SARAN DASS (P u n jab : 
Non>Mulamnradan): Sir, I rise to oppose the amendment which has 
been moved by my friend, the Honourable Mr. Roy. My reasons for oppos­
ing this amendment are the same as those mentioned by my Honourable 
friend, Sir Deva Prasad Barvadhikary. I am thankful U) the Honourable 
the Home Member for complimenting this House for the cx)-of>oration which 
tiiis Honae has eKtended in the past; and as now even the Swarajists have 
offeml a promise of honourable co-operation, 1 think the difficulty which 
the Government anticipated in giving further reforms will be made easy. 
As for the request which my friend, the Honourable Mr. Iloy, has made, 
if it comU have been made without the rider which he has addeid, I think we 
would hî ve supported his amendment, since our original amendment has 
failed.

My Irie&d, the Honourable Colosd Nawab Sir Umar Hayat Khan, has 
loade a few ebseffvations on which I ahoold Eke to put in a few vorde* In
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the course of.his remarks, the Nawab Sahib said that agriculturists have not 
been very well represented in the various Councils. I might tel! him, Sir, 
that in the Punjab the agriculturists form the majority in the Coundfl. Then 
he said that the educatioi of Muhammadans has be^ ignored, and I shall 
try to show........

T h e  H o n o u r a b le  C o l o n e l  Nawab Sir UMAR HAYAT KHAN : Did 
I say 80 ? I do not think I said so. •

T he  H o n o u r a b i .e  R a i B ah a d u r  L a la  RAM SARAN D A S: Then 
what did you say ^

T h e  H o n o u r a b le  t h e  PRESIDENT : Order, order.

T h e  H o n o u r a b le  R a i B a h a d u r  L ala  RAM SARAN DAS : Very well, 
he has said, 1 think, that the Mussahnans are backward in education. But he 
has not realised the efforts which have been m;wie by the late Pur;jab Minis­
ter of Education, the Honourable Sir Fazl-i-Husa n. in the promotion of 
education of Muslims and the results attained. He has also complained 
that two municipalities in the Punjab have failed to administer their affairs 
well. In this connection, Sir, I might say that in Lahore it has been due 
to communal tension only, and since one community had to clear out, the 
other community was unable to manage the affairs well. My Honourable 
friend has also said that other countries have progressed much more 
quickly than we possibly can. I do not agree with him there. The 
Punjab is progressing as fast as one can conceive; and I think when 
Japan has accomplished a great deal in 50 years, why should not India do 
the same? Although Japan is surrounded by water on all sides, India is 
surrounded by water on three ‘ sides and the argument of my Honourable 
friend Malik Sahib does not hold good. With these few remarks, I oppose 
the amendment.

T h e  H o n o u r a b le  M r. K. V. RANGASWAMI AYYANGAR (Madras: 
Non-Muhammadan): Sir, we have had a Commission now and the reports
of that Commission are being discussed now. Now, the amendment propotos 
another Commission, and that is a Royal Commission, and that is before 1927. 
Sir, if this amendment only means that we pass a vote of censure on the 
present Commission or on the Government that ordered the issue of the 
terms of reference, then it is permissible ; but if it means any other thing, 
if it means really a Royal Commission in 1927, then we should oppose that 
amendment. Sir, human ingenuity could not devise a common way 
of going to the opposite poles at the same time. We know what we want, 
and what we want to retain is the wealth of India. We want a check on the 
economic drain of India, and it is for that that a Commission is wanted by 
the Honourable Mr. Roy. If that is so, I think the Government are per­
fectly aware of our demands ; the Secretary of State is fully aware of what 
India wants, what the masses want, what the educated classes want, what 
the Congress wants and what * the Council wants ; and I do not think a 
Royal Commission can any more enlighten the points that are needed for 
the country at present. Sir, I reserve my remarks on the merits of the 
Besohition ; but I oppose this amendment.
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T h e  H o n o u r a b le  Mk. K. C. ROY : Sir, with your permission, I should 
like to withdraw my amendment. My purpose of eliciting the opinion of the 
House on ̂ e  question of a Royal Commission has been served.

T h e  H o n o u r a b le  t h e  PRESIDENT: Does the Honourable Member 
ask for permission to withdraw the amendment ?

T h e  H o n o u r a b le  M r. K. C. ROY : Yes, Sir.

T h e  H o n o u r a b le  t h e  PRESIDNET : Is it your pleasure that the 
Honourable Member be given leave to withdraw his amendment ? (Voices : 
*‘ Yes^)

The amendment was, by leave of the Council, withdrawn.

T h e  H o n o u r a b le  t h e  PRESIDENT : The Council then comes back to 
the original motion moved by the Honourable Mr. Crerar. There is an amend­
ment in the name of the Honourable Mr. Raza Ali. Does he propose to move 
that?

T h e  H o n o u r a b le  S a iy td  RAZA ALI (United Provinces East; 
Muhammadan): Yes, Sir.

T h e  H o n o u r a b le  M r. G. S. KHAPARDE (Berar : Nominated Non­
official) : May I know, Sir, if niy amendment has been rejected ?

T h e  H o n o u r a b le  t h e  PRESIDENT : I think when the Council met 
this morning I ruled that on two grounds the Honourable Member’s amend­
ment did not arise. In the first place it was not specific enough. It proposed 
that effect should be given to the recommendations of the minority report. 
The Honourable Member was not specific in explaining what Government was 
to do when the recommendations of the majority report and the minority 
report were incompatible. In the second place, the amendment was not 
Specific in that it contained the words “ to attain the goal as early as oppor­
tunities occur That may mean something ver}' definite to the Honourable 
Member, but it did not seem to contain anything very definite to me. 
Thirdly, I think, the substance of the Honourable Member’s amendment was 
disposed of by the debate which took j)lace yesterday and the decision of the 
Council thereon.

T h e  H o n o u r a b le  S a iy td  RAZA A L I: Sir, to the Resolution moved 
yesterday by the Honourable Mr. Crerar in a very lucid and cogently reasoned 
speech, replete with literary skill, I beg to move the following amendment:

“  That the word ‘ and * after the words ‘ liefornis Inquiry Committee * be omitted ; 
the word ‘ effect ’ be sub«tituted for the word ‘ t onsidcration and at the end of the Reeo- 
Intion the following words be added, namely :

“  and that he do take into careful conHideration the recommendations coD tained 
in the minority report.”

Sir, the points of difference between the majority and minority reports resolve 
themselves, briefly speaking, into two main hefwis. While the majority con- 
tmt themselves with making recommendations which would go to rectify 
certain administrative imperfections felt in the working of the Act and the 
Rules made thereunder, the minority proceed to recommend that by virtne pf
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the ttperience gathered during the last 4 years it is high time that steps should 
taken to introduce in the first place provincial autonomy and, secondly, such 

alterations in the constitution of the Central Government as would# introduce 
an element of responsibility therein. The reports made by both sections of 
the Committee are documents on which, if it may not be considered imperti­
nent on my part to say so, I would like to congratulate both sections of the 
Committee. Both have reasoned out their points clearly ; both have brought 
out the difficulties that have been experienced in the working of the Act and 
the Rules, and both have adduced a number of cogent and reasonable argu- 
meiits in support of ih^ recommendations they have made. The majority 
have admitted— and it cannot be easily denied by anybody— that Indian 
opinion has forcibly pronounced itpelf in favour of the present system being 
abolished and a unitary system being set up in its place.

I do not think it is necessary for me, after the many speeches that have 
been made, to quote the long catalogue of honoured 

12 NOON. and respected names, in Indian public life to-day, of
persons who have had very considerable experience as 

Executive Councillors of the Provinces or Provincial Ministers and who have 
unhesitatingly, definitely and strongly pointed out that dyarchy as a system 
has failed and it is time that a unitary system be adopted. Only a short while 
ago my friend the Honourable Sir Deva Prasad Sarvadhikary mentioned some 
of the names of ex-Executive Councillors, (" -̂Ministers, as well as the present 
Ministers who have taken that view. But, Sir, in view of the elevation of my 
Honourable friend Sir Fazl-i-Husain to the inner counsels of the Government 
of India, special significance, 1 dare say, attaches to the opinion with which he 
supported this view. That opinion will be found at page 198 of the Report of 
the Committee. The niinoritv have thus referred to the opinion of our 
Honourable colleague :

“ The Honourable Messrs. FazI-i-Husain and Choudliuri Lai Chand (the latter 
had lately to resign office) in a Joint Note, dated the 1st May 1924, recommend the transfer 
of all subjects in the provinces except the nomination of members, because dyarchy pre- 
▼entB, in their opinion

and that is a quotation—
‘ (a) the creation of a uniU d Goveniment, (h) the develpoment of the party form of 

Government, and (c) the developing of a sense of responsibility in the Legislature.”

The minority then go on to say :
“  They also suggest, that a certain amount of responsibility should be introduced in 

the Central Govemmeut.’ *

I do not think it is worth while to tire out this Council with the opinions 
of other distinguished Indians who have expressed stronger views. The ma­
jority, while admitting the difficulties and the perplexities att ndant on 
the working of u dyarchical system, point out that no doubt the difficulties are 
there, yet it was the intention of the framers of the reforms scheme that this 
system should work for a certain number of years and as such, apart from 
the removal of administrative imperfections, it is not wise to go at too rapid 
a pace. They have proceeded to point out a number of difficulties, the im­
portance of which cannot be minimised by any reas onable person. I do not 
ihilik. Sir, it is necessary for me to point out all the difficulties which the majo-
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rity have pointed out, but I think I will be doing scant courtesy to the repoip̂ - 
of th^ mfijority if I refrain from saying a few words on two or three points 
that have been raised in their report.

In the first place, they point to the lacJc of education of the electorate. 
Now, Sir, that is a point which has also been noted by the minority. Unfor­
tunately 1 cannot say that the attitude of a section of our countrymen has been 
such as to furnish an answer to this objection. Very little was done unfor­
tunately, owing to the circumstances which are too ^11 known to Honourable 
Members, to educate the electorate at the first general election in the year 
1920. We fared better—and on that I congratulate the country—in the next 
general election held in the year 1923. The education of the electorate has 
not proceeded at that pace which the framers of the Act had a right to expect. 
But a very considerable change has occurred in our political atmosphere, and 
1 do not think it is unreasonable to hope that at the next general election  ̂
in view of the encouraging experience of 1923, political leaders will set them­
selves in right earnest to educate the electorate in the proper sense of the 
term.

Another difficulty that has been pointed out by the majority relates to 
the big size of our provinces and their want of homogeneity. That, no doubt, 
is a valid objection as far as it goes. But, Sir, the objection does not go far 
enough. Assuming that the provinces are big, surely it ought not to be beyond 
the resourceful grasp of true statesmanship to tackle that problem. In fact, 
the question has already been discussed publicly whether we cannot redistribute 
our p ovinces on a linguistic basis. I do not say that the time has come for 
us'to embark on that campaign. I simply suggest this as one of the solutions.

Now, referen̂ 'e has been made by the majority to communal differences. 
The majority, I am glad to notice, have not made much of that difficulty. 
And yet I am free to admit that that difficulty is there. That, again, is a 
matter which will, I hope, in the fulness of time be settled by the leaders of 
the communities as well as the masses realising the absolute necessity of their 
living in peace side by side. And, while I am on this question, I think it is 
my duty to point out that the criticism that is raised at times in a certain 
section of the Press that these communal differences are the outcome of the 
policy of the Government or of the attitude that is taken by Government in 
handling them, is without any foundation what^ ever. As one who has some­
thing to do with the law courts and who occasionally appears in criminal 
cases, I can say, ba ing my remarks on my own experience, that no case has 
hitherto come to my knowledge in which the responsibility for these disputes 
and conflicts between the two major communities could be laid at the door 
of the Government.

Another difficulty, which is allied to the one I am discussing, that has been 
discussed both by the majority and the minority, concerns itself with the rights 
of the minorities. On this question 1 do not think I need say much, since both 
the majority and the minority have made it quite clear in their reports that 
in any scheme of reforms that may be considered hereafter it will be the duty 
of the Qovemment to give adequate and effective protection to the miaoritiea.
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And, I think, bo far as this particular difficulty is concerned, I must leave 
it at that. *

Another difficulty, and this is the last which I propose to (discuss, that has 
been very lightly touched upon hy the majority, is question of the perma-* 
nent services. Now I must aclmowledge that after the inauguration of the 
reforms scheme, the permanent services, especially the Indian Civil Service, 
and other Imperial Services, were disaatisfi^ owing to two reasons. In the 
first place they were dissatisfied with the allowances, pay and pension that 
they were receiving at that time. Secondly, the inauguration of the reforms 
scheme produced a sense of insecurity in their minds as to thar future pros­
pects. Now both these difficulties fortunately have been solved* The Lee 
Commission was appointed, it came, made a report, and the recommendationB 
contained in the report relating to the Imperial Services have been given effect 
to. As regards the question of allowances, pay and pension I think aU tiieir 
grievances have been remedied.

On the second question, there is no doubt left now that the reforms can­
not ailect their prospects, cannot operate prejudicially to their prospects. 
That difficulty which was one of the biggest has also been remov^. Then 
what else now remains that stands in the way of the recommendations of the 
minority report being given efiect to ?

Sir, the Honourable the Home Member this morning said a few words with 
regard to the attitude taken up by this Council on public aflEairs. I am led 
to make a few observations on this point because of the amendment that has 
been adopted in the other House in pUice of the G '̂vernment’s Resolution. 
Sir, the other House consists of a large number of men who chose to non- 
co-operate with the GovernmeDt in the year 1920. I do not propose to go 
into the rights and wrongs of that policy. Suffice it to say that it is open 
to Government to say now when they have chosen to return to the Councils 
that though they have coine now they have come as defeated opponents, 
and it is o|>en to Government to view the amendment in the light in which 
the pro{)osal8 of defeated opponents are usually viewed. Speaking for my­
self, the amendment that has been adopted by the other House is no more 
than a tentative proposal that is to form the basis of discussion between 
the Government and the political leaders of the country. Whatever might 
have been said in the other House this is the view that I take of the amend­
ment. There is at present no basis to go upon. Government take one 
view, and the people another. What is it that can form the basis of negotia* 
tions between the Government and the people ? This amendment contaixii 
all that can reasonably form the basis of future negotiations.

Now I may ren:ind Government as to what has been the attitude of, and 
the output of activity of, this Council. This Council stood by Government 
in the years 1921-22 when Government were isolated, and when Govermnent 
felt all the weaknefss which is alwaj’̂ s due to isolation. I do not propose to 
read a long hst of w hat has been the record of the achievements of this Council̂  
yet I can fairly claim in the name of my Honourable colleagues that on im­
portant questions of disagreement between the other House and the Qovem*
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ment, the Council of State has very frequently lent its support to Oovemment 
measmree. Tate, for instance, the Princes’ Protection Bill of 1922 which 
had bead rejected by the Assembly. Take the Finance Bill of 1923 and the 
Finance Bill of 1924 which also had been rejected by the Assembly. Coming 
to the Repressive Laws Bill that came up for discussion only as recently as the 
3rd September, the Council of State after going into the whole question care­
fully deemed it their duty to lend their support to Government. Even when 
this Council has doubted the wisdom of the attitude of Government on some of 
these measures, it has deemed it their duty, in the interests of ordered progress 
and stability of government, to lend their support to the Executive. And now 
in this Council, the record of whose achievement's 1 have just described, a very 
inoffensive amendment is moved by one of its humble Members, who has been 
associated with this Council ever sinc« its constitution, and what is the 
Government reply ? In view of the services that this Council has always 
rendered to the Government, what is the reply that the Government Benches 
propose to make to this amendment ? The amendment has not been drafted 
or proposed with a light heart; in fact from the very wording of the amend­
ment it would appear that every (’onceivable effort has been made to take the 
Government’s difficulties into consideration. This amendment does not 
comaiit Grovemment to any definite line of action. We are entitled to ask that 
Government will give effect at an early date to the recommendations of the 
majority report, and to take into careful consideration the recommendations 
made by the minority. Ix̂ t me make it quite clear that I mean what I say by 
the words “ careful consideration ” , namely, that (Jovernment should not go 
to sleep over it and after some time come and tell us, “ we have considered 
your proposal carefully and are of opinion that no action can be taken.” I 
am sure that that is not the attitude that will be* taken by Government. i 
have too much confidence in the good faith of Government to be suspicious of 
their attitude if they adopt my amendment.

Sir, I should like to make it quite clear that the amendment that I have 
proposed does not necessarily commit the Government to the acceptance of 
all the recommendations of the minority. The question of reforms is such a 
big question that it is very difficult, in the course of the limited time at my 
disp<W, to make any detailed suggestions.

T h e  H o n o u r a b l e  t h e  PRESIDENT : I am glad that the Honourable 
Member has at last realised the limited time at his disposal. He has already

exceeded his time limit.

T h e  H o n o u r a b l e  Sa iy id  RAZA A L I: I will try to bring my remarks 
to a  close in a few minutes.

Now the action that is to be taken by Government, Sir, will have to be action 
OB a vast scale. In fact there are many courses that are open to Government in 
order to give effect to the wishes of the people. One of these is the appointment 
of a Royal Commission; another course that has already been adopted, on which 
1 congratulate the Government, is the appointment of Sir Fr^erick Whyfe



to investigate the question of the relations between the Provincial and Central 
Oom^raewts ms obtaifiiBg in otiier eo«ntries, with Bj>ecia] reference to Indian 
ootidkiQiis. Sir, my own iqipression is this, that the question is so big that, 
if Government want to take wp that question in right earnest and come to a 
dkfiaite oonehistoii, they will have to appoint, not one man, not one Committee, 
Ibut many men and nuuiy conmrittees before the Statutory Commission can oome 
M t to India with any vsefHiiiess to the cause of constitutional advance. 
Sir, my amendment simply requires that the Government will take into con- 
raderation the recommendatioDS of the minority re{)ort, it may be by the 
ft}̂ KHntment of a committee of the Central Legislature, it may be by the 
appointment of a mixed committee of both Houses and of the Provincial 
Legislatures or by adopting other means. The vitally important point is this, 
that the two main questions which I enunciateil in the l>eginning, namely, 
piovineial autonomy and responsibility in the Central Government, should be 
taken into consideration seriously and in right earnest. Sir, I appeal to the 
Government Benches to respond to this call that has been made ui)on them in 
this Council. I move the amendment.

T h e  H o n o u r a b lk  M r. J. CRERAR (Home Secretary) : Sir, in explaining 
the attitude of Government towards the amendment moved by my Honourable 
and learned friend, I should like, in the first instance, to acknowledge yery 
warmly the courtesy of the observations which he passed on the arguments 
which I laid before the House in moving the original Resolution. I should 
like to acknowledge, at the same time, the extreme moderation and impartiality, 
and indeed penetration and sagacity, which have distinguished my Honourable 
friend’s review not only of all the matters contained in the reports of the 
Reforms Inquiry Conmiittee, but of the general political situation in India 
to-day. I desire to make all those acknowledgments because it is with very 
genuine regret that I cannot intimate on behalf of Government an acceptance 
of the Honourable Member’s amendment.

Now, Sir, let me invite, in the first instance, the somewhat close attention 
of the House to the precise implications of the amendment. The Government 
of India are invited to give early effect to the detailed recommendations 
eontained in the majority report and to give consideration to the recommend­
ations contained in the minority report. On the first part of that amendment 
the situation has been clearly explained by His Excellency the Viceroy in his 
address to the Legislature. He said :

“  My (Sovemment are prepared to aocept in substance the view of the majority that 
the oonstitution should be maintained and amended,* where necessary, in order to remove 
defects in its working on the lines recommended by them. My Government cannot at 
present commit itself to all individual recommendations, or to the form or method by which 
they should be carried into effect, inasmuch as there has not been Bufficient time for full 
consideration of them with the authorities concomed, or oven by me with my Council* 
An opportunity will be afforded to the Legislature for debating this policy and every con- 
fideration will be given to the views presented to us before final conclusion are reached.”

That, Sir, is the position with regard to the first part of the Honourable 
Member’s amendment. With regard to the second part, I must once more 
invite the attention of the House to the fact that the main recommendation 
of the minority report was that the Act as it stands is radically incapable of 
working, and that the only remedy is an early or immediate inquiry by a Royal 
M109CS B
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Commission or some similar body. Now that issue has been fully debated 
by the Hou^ and it has been rejected. In view of the considered views laid 
by Government before the House, and in view of the degree to which they have 
been endorsed and ratified by the House, could we consistently , undertake 
to take into consideration that part of the proposition ? And that, Sir, is the 
main proposition. With regard to the other recommendations of the minority 
committee, and the recommendations of the majority, subject to the impor­
tant exception which I have just made, I have before me a very careful 
analysis of those parallel series of recommendations, and after a very careful 
perusal of this and of the Reports themselves, I have been very much surprised 
by the extraordinary coincidence between the viewî  of the majority and the 
minority on the points which really arise on this aspect of the question. In 
a few cases the minority did not perhaps go quite so far as the majority : in a 
few cases more the minority went further than the majority. Let me give 
an instance which is typical. I recently brought before this House a proposal 
to endorse the recommendations of the committee on the subject of women’s 
franchise. Now I explained very fully the situation as it would be if the 
majority recommendation was accepted. The minority recommendation 
was that inunediate steps should be taken to complete the grant of the franchise 
to women and to complete the removal of all restrictions upon their stand­
ing as candidates for the Legislatures. Now, the only difference between 
the two propositions is, that the majority deliberately intended to reserve 
the right of the local Legislatures and of the provinces to be heard in a matter 
of so much constitutional importance. The House tĥ n̂ affirmed a general 
proposition which goes some way with the expedient proposed by the minority 
committee. So also the point of difference in a very large number of the re­
commendations that have been made by the majority and the minority is 
largely one of method and expedient.

Now, Sir, the Honourable Member referred in terms, which I am fully 
prepared to accept, to the attitude generally taken by the Council of State on 
propositions laid before them by Governmept, and he sugsrested that there ought 
to be some reciprocity in the matter. I will admit that the' Honourable 
Member’s proposition has at least one merit. He referred to the amendment 
which was passed in another place and which was very fully considered and 
rejected in this House. Well, Sir, one peculiarity of that amendment, in my 
opinion, is this, that it corresponds very much to a remark once passed upon 
another very important document, which says :

“  This ifl a Book where each his dogma seeks.
And thifl the Book where each his dogma finds.*'

It was a protean and chameleonic proposition. It gave the HonouraMe 
Mr. Natesan a Pisgah sight of Palestine. It induced the Honourable Mr. 
Phiroze Sethna to hope for an immediate and almost cinematograj)hic millen­
nium. It filled my Honourable and learned friend opposite with the fear of 
certain dire consequenccs which led him into the slough of despond and the 
valley of the shadow of death. WeD, Sir, it is of course diflBcult to addresp 
ooeself to a proposition which, if it was correctly understood by any one pf
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the Honourable Members opposite who supported, was certainly not correctly 
understood by the others and was very imperfectly comprehended by any 
one of us. •

My Honourable and learned friend’s proposition by contrast is a perfectly 
comprehensible one, but for the reasons which I have put forward we cannot 
accept it. It is not that we do not desire to show the fullest measure of recipro­
city to the reason and the goodwill displayed not only by the Honourable 
and learned Member himself but by the Council as a whole. It is because we 
cannot commit ourselves to the full implications of his amendment. It is 
true he promised that if we accepted his amendment he would not be too strict 
in his construction of the action which we took upon it. But after all, though 
I acknowledge very dee]>ly the eminent reasonableness of the Honourable 
Member's own attitude, I would remind the House that what we should be 
committed to would be the actual letter of this amendment and the actual 
implications which it conveys.

I shall only say one word more. The Honourable and learned Member, 
in speaking generally of the question of co-operation and reciprocity, asked 
the Government Benches to say whether, in view of the acquisition to the 
Legislature of a Party which hitherto had stood out of it, we proposed to regard 
that Party as defê t̂ ed opponents. My reply to that, Sir, is: “ Most certainly 
not! ” Government only rejoice in the thought that wiser counsels have 
prevailed in that Party and they will rejoice more if those wiser counsels pre­
vail further yet.

I referred just now to the visions which were excited by the alternatives 
presented to the House. Those visions were iridiscent to the eyes of some of 
those who supported the amendments and gloomy in the view of others. But 
what is embodied in the Resolution which I have had the honour to move 
is not a vision, it is not a dream, or at least if it is a dream it is that kind which 
an old poet calls a vision of the truth which is destined to be fulfilled !

T h e  H o n o u r a b le  M r. G. S. KHAPARDE (Berar: Nominated Non-. 
OflBcial): 1 am very glad, Sir, that certain circumstances have combined 
to keep me back because I appear to have the last word of it now which is 
very pleasant to me. The amendment moved by my Honourable friend 
Saiyid Raza Ali is nearly the same as mine but only put into different and per­
haps better words. So I am able to say what I meant to say, though in a 
shorter time but I will do that.

One general observation I shall make is that it appears to me that we are 
like the old knights who had a shield between them. One side of the shield 
was painted red and on the other side it was painted white. The knights on 
one side of the shield said it was white while the knights on the other side said 
it was red ; and on that they went to fight over it. It looks to me very much 
like that in the present case. It has been said and it is admitted, that the 
difference between the amendment which was carried in the other House and 
which was revived here by my Honourable friend Mr. Phiroze Sethna, who is 
unfortunately not here, and the report of the majority is merely a little 
difference of meth( danda difference of speed, I suppose. They want to have 
it done very soon and Government advise or the majority advises theih| to 
do it slowly. Well the difference of course is there but it is not so great.

b2

RBOOMMENDATIONS OF THE REPOEMS INQUIBY COMMITTEE. 445



{Mr. G. S. Kliaparde.]

They admit sJm that it is right, but what we tell them is to go slowly which 
WMOis of foune that we approve of what they are doing but we thiidc they 
Aoald do it a little slowly and not go ahead as they try to do. Tberefow I 
Sfftoach this subject in the same spirit as the passage from His Exoellenoy’s 
« p ^ h  that was read out to us and I wish to take advantage of the penfnis- 
aioB giren then to debate the matter. His Excellency expressed the view 
of h's Oovemirent ar.d that is embodied in the Resolution but with the per- 
aiinioB given to us to talk about it and to suggest anything we like to suggest. 
Diat attempt I humbly endeavoured to make and my Honourable friend has 
M de. It is the same in both cases, namely, that the proposals made in the 
<xigiiiAl proposition as put here should be carried out, given effect to, and Ote 
ffCfposaJk made in the minority report should be taken into consideration, and 
as they lead the same way we also say they may be given effect to. I can see 
Mtbing very great in this and nothing which Government need oppose in this 
MDendment. It is a proposal in the same direction. Then why this opposi- 
Iton ? That is the declared policy of 1917, that the people of this land should 
ko more and more associated in all departments of Government. It is 
Abo part of that declared policy that we have got to come together and 
wnaidtt as far as possible how to do it best. And I believe the principle 
^  this Reforms Committee to have been to find out how to make the 
reforms more acceptable and how to make th( m moro cĥ 'crfully accepted 
and worked so as to secure the approbation of the people. The second 
paragraph of the reference it is true restricts the remedies to be suggest­
ed ; those remedies must be within the structure of this law as it obtains. 
Well, I quite accept all those limitations, and the spirit of those limitations. 
The Resolution which I support says : “ Will you kindly carry out the recom­
mendations of the Reforms Committee, the recommendations of the majority, 
that is, and also take what the minority say into consideration as conve­
niently and as soon as you can. ” Surely there is no opposition between the 
two ; the recommendations of the minority and the majority are not mutually 
exclusive. For that purpose I wish to give a short analysis. I shall not go into 
details because my time will not permit that. At page 187 of the report of this 
Committee I have counted that there are 34 proposals put forward by the 
minority. Out of this I find that 15 are the same as those made by the majority. 
Therefore these 15 measures which are ( ontained in that report, 10, 11, 14, 17, 
19, 21, 22, 23, 24, 25, 30, 31 and 32 made by the minority and by the majority, 
are practically identical. And being practically identical it is natural that wo 
should ray that the majority and minority hav(- r* ally unanimously passed at 
least these fifteen proposals, and that there is no differ< nee of opinion worth 
mentioning about them. In that case. I suppose we are right in asking the 
Council to recommend to the Viceroy that at least these fifteen proposals may 
be carried out immediately, because the Committee is unanimous on these 
points.

Ab regards the rest there is a difference of opinion, but not so great as 
is believed. There is a little bit of diffc rence here and there as to the pace at 
which the reforms are to proceed or the way in which they are to be popu­
larised ; and those may be left over for consideration later on and could be
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taken into consideration aa early as convenient. That being 80, there is 
nothing revolutionary or extraordinary or very difiicult that we are asking 
h r̂e. My Honourable friend, as Honourable Members will reitember, mad« 
a distinction between taking into consideration and giving effect, when hb 
spoke of giving effect to the majority recommendations. I do not think 
that that distinction exists. They are only two modes of expressing the 
same thing. When we ask the Government to do a certain thing, they do 
not say : “ We will do it they say “ We will take it into consideration.” 
We say : “ Kindly give effect to it ”—it is really one and the same thing. 
Therefore, I support this amendment very heartily, and I want to draw 
particular attention to these paragraphs which I mentioned, which are really 
speaking the unanimous recommendations of the Reforms Committee.

There are two matters about which I should have liked to speak more, 
but I believe I can finish them in one minute. One is this : this question of 
franchise has to be considered, and when it is considered I agree with my 
Honourable friend, Sir Umar Hay at Khan, in thinking that the laBdowners* 
interests, both in the Central and in the Provincial Legislatures, are iiot 
represented in our Legislatures as they should have been. That matter 
be taken into consideration. I attach importance to the repreaentatkii 
of landholders because in all countries and in all places they form the 
nent element, and that permanent element has certain views and those view» 
are always worth foiisirlering, mor« especially in India where 80 p«* cent, 
of the people make their livelihood by agriculture. So they represent a per­
manent part of the country. The merchantij of course are very rich people 
and they are a very useful c.lass ; but they partake sometimes of a doattqg 
nature ; a millionaire to-day may speculate and next year he may not be 
even to have a seat. So are the professional people including poor people 
like myself. But I am a landlord in a Bm̂ ill way, on the same scale on whiali 
you can eay that the domestic fly is a bird. It has got all the attributes id B 
bird, it has got wings and so forth. I am like that, out I am a landlord #11 
the same, and I think that these permanent interests in the country should 
be more re})rc8cnted than the floating interests. The floating interests aW  
ouglit to be represented ; they are very much represented now, and the 
agricultural part is very j)oorly represented, more especially the aristoera^ 
part, that is to say, the landowners who have been owning lands for geiiesf  ̂
tions. There are a few of them in this Council at any rate, there is no doubt 
about it— but in the other House they are in a very small minority and that 
ought not to be. This is a matter which ought to be considered but I do Boi 
want to talk about it further.

To bring my remarks, then, to a close, I recommend that those matters 
on which the minority and majority are agreed should l)e given effect to ivt 
6fice ; and as regards the others they may be taken into consideration am 
ewrly as convenient, as occasion arises ; and , lastly, that the landed intereets 
or the landowners’ interests, which are very poorly represented at present, 
sWcmld, if possible, be better represented and more adequat̂ ely represented 
here so that their views would be available to us. For all these reaseiifl, 
Sir, 1 heartily support the amendment put forward bv my Honourable friend, 
Mr. Saiyid Raza AU.
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T h e  H o n o u r a b le  M r . V. RAMADAS PANTULU (Madras: Non4Iuham- 
madan): Sir,^I rejoice most profoundly that the Government have opposed 
the amendment of my Honourable friend, Saiyid Raza A li; and I welcome 
even more gladly the speech which the Honourable Mr. Crerar has made. It 
is clear from what the Honourable the Home Secretary has said that all the co­
operation is to come from one side. I thought that the Honourable Mr. Raza 
Ali’s amendment— a most innocent one— was one which the Government could 
easily see their way to accept. All that it asks for is that the recommendations 
of the majority may be given effect to and the recommendations of the 
minority may be taken into consideration. Well, Sir, if His Excellency the 
Viceroy has asked the Legislature to co-operate with the Kxecutive and if 
the same appeal is made by the Honourable the Home Member, 1 do not see how 
it is possible to extend our hand of co-operation when even such a small amend­
ment as this is opposed.

One of the Ministers of the Madras Government asked me what attitude 
I would take in the debate on the reforms in the Council of State, and he asked 
me one pertinent question. He said ‘ ‘ It is very clear from the report of the 
Madras Government and from the evidence tendered before the Muddiman 
Gcmimittee that the party in power in the Madras Legislative Council have 
heartily co-operated with the Government and tried their best to make dyarchy 
a saccess. That fact is incontrovertible. Then, are the Government pre­
pared to-day to transfer all the subjects in the Madras l r̂esidency so as to abolish 
the distinction between the reserved half and the transferred half ? After all 
in % federal system of government it is not possible to take the whole of India 
together. Therefore if their profession of sympathy for those who have worked 
dyarchy is genuine why have they not done something to give provincial auto­
nomy to Madras ? ” I put it to the Home Member, Lord Birkenhead profoimdly 
praised the Madras Minivers for their hearty co-operation with the Government. 
In that case what have you done for Madras ? We are therefore, Sir, inclined 
to be sceptical as to the genuineness of the Government’s appeal for co-opera­
tion, and I am strengthened in that view by the attitude of the Home Secre­
tary towards this amendment. I am myself not inclined to accept it— I am 
equally opposed to the amendment, though for different reasons. My friend 
asks that the recommendations of the majority may be given effect to and the 
recommendations of the minority may be considered. Now, Sir, after reading 
the report very carefully, I see there is a certain amount of incompatibihty 
between the two which cannot be really bridged over. The majority report 
insists upon working the existing system. That means that dyarchy has got 
to be worked for what it is worth. Many arguments have been addressed 
against the continuance of dyarchy, and I do not want to repeat them now. 
My own experience of dyarchy from what I have been able to observe of its 
working in the various provinces is this. It has brought three new evils into 
the constitution, which did not exist before the reforms. The first evil is the 
poison of communal representation and separate electorates, which is disinteg­
rating our national life to-day. The second thing is that it has strengthen^ 
the position of the Services to such an extent that they are now placed practi* 
cally beyond the control of the Indian Legislatures. Thirdly, in some provinces, 
of which I have personal experience, the position is this. )^ere the party in
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power has not get the support of the elected portion of the House, thej depend 
entirely for their existence upon the sweet will and pleasure o  ̂the bureau­
cracy. lii my own province, Sir, the party in power has no majority, except 
with the help of the officials and the nominated Members, and so they win their 
point always with the help of the bureaucracy and their nominees. The result 
is that for the very existence of the party they have got to depend on the bureau­
cracy. Sir, on the very first day of the meeting of the present Madras Council, 
a motion regarding a vote of no confidence was brought, and every elected 
Member of ^ e  opposition voted against it, but the party in power succeeded 
in defeating it by one vote with the help of the bureaucracy. That shows that 
the bureaucracy is much stronger to-day than it was before the reforms, be­
cause even the party in power has to depend for its very existence upon the 
bureaucracy. These are the three things which the Reforms have brought to 
us. Therefore, we are opposed to dyarchy on broader grounds of principle and 
not merely upon the details of its working. While the majority report says 
that dyarchy (*an be worked smoothly and better by removing some of the ad- 
mmistrative obstacles which now stand in its way, we not only hold that it is 
imworkable but also believe that the working of it will lead to more and more 
dangerous results, and that the constitution will be more and more impaired. 
The minority report, no doubt, as correctly pointed out by the Government, 
technically makes only one recommendation, to appoint a Royal Comimis- 
sion. But it lays down certain principles. The minority enunciate three 
fundai?iental principles. The first is the transference of power from the 
Secretary of State to the Government of India ; the second is that while the 
Government of India are now responsible to the British Parliament for 
the good trovernment of India, hereafter, the minority want to make the 
Government of India responsible to the Indian Legislatures ; and the third 
principle is that the system of dual responsibility in provinces should be 
abolished, and in its place, a unitary form of government responsible to  ̂
the Legislature should be established. These are the three fundamental 
principles which the minority lay down, though their recommendations tend 
to culminate in the appointment of a Royal Commission. Therefore, Sir, I 
see so much of incompatibility between the majority and the minority view, 
that it is really not possible to frame any amendment or Resolution to give effect 
to the proposals of the one as well as the other. You must have either the one 
or the other. But advance is not possible under either. I can accept neither 
the one nor the other as a Swarajist. Both are opposed to our demand. That 
is the view of Swarajists, and I for one make no secret of my view in the 
matter that I am opposed to both the majority and minority reports.

There is one thing more. Sir, which I would like to say. Yesterday when I 
was referring to the majority report, I said that a majority of the majority were 
officials. Out of the five, I believe, three are oflficials, and therefore much weight 
should not be given to the views expressed by them. The Honourable the 
Home Member was pleased to say that we have taken to condemning the 
capacity of officials and that we have not judged properly their services to 
the country. After all he said there is no reason why people who have 
grown grey in the service of this country and who mean W€J1 by the people 
and the country should be distrusted. Well, Sir, it is not a question of 
trust really. It is a question of our past experience. I will only quotê
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Siii two small opinions with regard to the Brkisk "sAeial in India. Th«
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kate Mr. Gladstone, apeakin|; of the “ man OB the a|Mit ” theory in tke HouM 
of Commons said about Indiu ol&oial* i  ■

It  iB a sad thing to say, but unqtiMtionably it happens bot infreqnently hi fav 
ailatn, ^at those who ought from t h ^  sitaaticn to know th« mumi and ikt bast, yat tea  
pieiiiiyoe aad propossessions know the laaat and tha wotal.*

I will quote another statesman of India who is much respected, and who 
was not hostile, I should say, to the Government. The late Mr. Gokhale said t

The worst features of the present systen of buraaiiofatio rale are its utter o o n te n ^  
o f public (pinion, its arrogant pretensions to superior wisdom, its reckless disregard of tne 
most cherished feelings of the people, its cool preference of service interests to those o f 
tkie governed. So, an appeal to its sense of justice becomes a mockery.”

These are the words of Mr. GokhiJe.
Therefore, Sir, that is an opinion whiok is shared by a hurge portioii of 

oeuDtrytnen. Therefore, we do not want any oommitteea or commMona on 
which the advice of the officials prevails. That is the reason we have no 
iaith in them. It is now further strengthened by the fact that beiove tha 
Belorms the Services were against dyarchy because it meant at least the partial 
tiMsferefnoe of power out of tl.eir hands into those of tiie repvesentativeB of 
Ae |>eop)e, bat they are now so much enaxkouied of it ^ t  they do not want 
to leave it. They want to stick to it, because any step forward would mma 
a f^h er tmnsference of powei into the hands of the representatives of the 
people. Therefore, they say, let us stick to the position we have secured. 
And the second reason is that under dyarchy the position of both the Services 
and the bureaBcracy in the Council has been immensely strengthened and tiiey 
do not want to part with the advantages they have secured. Therefore, a 
very heroic attempt is being made by the bureaucracy to stick to dyazchy. 
Tharefofe, Sir, any amendment which seeks to give effect to the majority 
Import is certainly not going to receive our support, and I rejoice that tiia 
Honourable Mr. Crerar has opposed this and given a very good reason for it 
by saying that he would not co-operate vdth the Honourable Saiyid Raza Ah 
b ^nse the amendment did not coiicede ail that the Government wanted. 
Therefore, Sir, if we are imable to co-operate with yon, we are not to blame. 
We have tried to extend the hand of co-operation to you on. honourable tenns. 
B«t if yon say we should co-operate only on your own terEBB, I think we can 
do withoat it, and I think we have convinced the e o u f^  that the Govom- 
ment are wrong and not those who have oome to w<»k the constitutiM to 
4 ^  beet of their ability.

Tm  H o n o u r a b le  S ir  ALEXANDER MUDDIMAN (Home Ifember): 
Sir, I am very pleased that the Honourable gentleman opposite has been allow«A 
to speak at length (although he has not dealt very closely with the amoiMt 
ment, if I may say so) for in the course of his speech he did bring out one or 
two matters on which I had remained in doubt. In the first place, I WM 
disttectly amiised at the attitude of my HonouraUe friend in regard to the 
M^ottllnendations of the majority report, fio says, he wiH have none of tiiem. 
¥et he jeers at Government and at my friendihe Ho&ousable Saiyid Baxa Mi



for putting up a Resolution dealing with them. In his view the majority 
report was worthless. We knew that from his first speech; we Iomw that from 
the amondment which the House has already rejected. However, he did 
nise oni or two matters which I am very pleased to have an opportunity of 
referring to. It b his contention, as I understand it, that dyarchy has pro- 
uoted OMUBUUJ diffeNBc«B. Aad he said tiiat ke broiq^ «nt the 
fact, for it is a fact, that dyarchy whatever may be its merits or deBHsits has 
at any rate given the people some sense of realities. If you hand over pcwar—  
and dyarchy has handed over power, aiul the proof of it is exactly a y  Hoboiw* 
able friend’s statement—if you hand over power, you get to facts; and bit 
charge indicates we have got to facts. What has been the cause of these 
communal differences ? Just this that power has been granted and the 
loaves and fishes are now being divided. People are feeling that the vota 
matters that they are getting something into their own hands, and that, 8»« 
is one of the greatest defences of dyarchy that is possible. Realities are wha/t 
Honourable Member should bear in mind and when he is reminded of thum 
by facts he will have to take notice of them. It is not by controversy, it is 
not by efweches that these matters are brought to notice. It is by the hard 
logic of facts. So much for that portion of the Honourable Member’s speeek. 
I must further point out that it iU becomes him to try to make capital cot 
the attitude of Government towards the recommendations of the Majcritf 
report. I was told in another place by oae under whose banner the 8eaMi^ 
able Member serves that I can take a gift of them. They were ratuBed t» 
me thrown back. I explained in that House, as I explained iMre a^aa, 
that these are recommendations which I at any rate consider arc 
importance, for I mĵ self was a signatory to the report. If they aie rntimml 
to me, they are returned in a spirit of non-co-operation. They wew
honestly and fairly but that is not to avail them ?

As to the attitude of GovMiunent, that has been very carefully ez^aisMd 
by my Honourable friend Mr. Crerar. He did not say be opposed the antmd* 
ment except on the grou n d  that it would coounit Government to an oxteafe 
to which Qovernment cannot commit tiiemselves. To give effect to Iflie 
McommendatioBs in terms of the amendment would mean that €k>venuneBt 
here and now accept all the reoomsaeodations of the majority roport. Thai 
is not the case. Thwe are many of them under consideratioD. Gwtara «f
them have been accepted and I have brought forward in another plaoe IMfci
and moved ResolutioBS giving effect to them, and 1 understand that certa tt 
BesoluticNDs have abeady been moved in this House. We are talrmg aotioa. 
We have dealt with the most impoctant reoommendation, the investigatioB 
of provincial autonomy. We have been fortunate in securing the servioea ^  m 
Parliamentarian whose reputation has not yet been attacked in either 
Sir Frederick Whyte, the late President in another place, and who cootbines 
w ith hie ParhMneotary experience the advantage of a first-hand knowledge o f 
the Indim Legii^tmes, has been ^od enough now at our request to 
attdertvke an examination of liiose points which are of primary importanoo 
IB any serioos consideration of provincial autonomy, namely, the rdatioi^ 
' mtm. the Gentrri and tite €k>venunents. My Honourable frieniTa. 

udaneat, as f  say, woidd iixnd us b^ond what we can be
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Ab to s ^ n d  part of his amen^mept  ̂ I have not xnuohtoaay, JE(ie 
reconiinwds: ,

"'and that he do take into oAreful oonaideration the reoommendationa oontained ih 
the miaohty report.”

In so far as those recommendations are recommendations dealing with the 
present constitution we have no difficulty. As regards the other recommenda­
tions, there is only one. The whole importance of the minority report is 
based on the fact that they recognise, as I hope this House has already recog­
nised, that before you can have a great stî p forward in constitutional reform, 
j6n must have a Royal Commission or some inquiry of that nature. There­
fore, subject to that reservation, there is no objeî tion to that part of my 
Honourable friend’s amendment. Indeed, there i.*< not great difference at all 
between us. There is no rejecting co-operation.

1 think that disposes of all I have to say on the amendment. But, as it is 
unlikely that I shall have another opportunity of addressing this House, I 
would ask you, Sir, to permit me to go a little out of order. Sir, as far as 1 can 
see, 1 sliall not speak in this, the first Council of St̂ ite, again. 1 was its first 
President and I tliink I may claim to have many friends in the House. First 
of all I must deal with the Chair. Yoti have served with me, Sir, in many 
capacities, and you have succeded me in several offices. Secondly, the Leader of 
liie House. I knew him first as a personal friend, then as one of my masters, 
Aen as one who sat at my feet and now' my colleague, but alas will not long 
remain so, though I hope he has been and will always remain my personal 
friend. And then those who sit behind me, to whose assistance and loyalty I owe 
so much both in the Chair and in my present position—the Home Secretary who 
pats forward the views of my department so ably in this House, Mr. Thompson 
and others. Then in this Council very old friends some of the stalw'arts of the 
old Council—Sir Maneckji Dadabhoy, Sir UmarHayat Khan, llaja Sir Harnam 
Singh, Mr. Sethna and Sardar Jogendra Singh who are not here to-day, Mr. 
SJiaparde and last but not least that very old and dear friend of mine, the 
Nestor of the House, Sir Dinshaŵ  VVacha who ^ves xxh the fruit of his long 
experience with the fire of youth. Long may he continue to do so! Then 
tkeie are other friends whom I have met in this Council who attend its meet­
ings so regularly and have done so much to give that corporate existence 
to this Council, of which I am so proud—Saiyid Raza Ali and Sir Arthur 
Froom who has set by his regular attendance a good example to some of his 
European colleagues and my distinguished friend from Bihar who speaks one 
word with great firmness.

It is not in the probability of things that we shall all assemble together* 
I therefore asked you, Sir, to permit me to break the rules of the House and 
I hope you and the House wil pardon me. I l îve received from this Council 
the greatest kindness both in the Chair and as representing Oovemment. The 
Coxmcil has been the means of my renewing many old friendships and ma.lring 
new ones, and I can honestly say that when I leave you to-^y  it is wiib 
a feeling of friendship for every Member of this Oouxicil.
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T he H onou rable  Mr. YAMIN KHAN (United Provinces, West: Muham­
madan) : I had no intention o\ speaking on this amendment as I ^ v e  already 
given my Ireasoils and the views of most of the people whom I have the honour 
to represent in this House, but certain remarks from certain gentlemen who 
spoke before me have made it necessary for me to stand here and to make 
observations on this motion. I think, Sir, when my Honourable friend Mr. 
Ramadas spoke about communal representation he said that it is dyarchy 
which is responsible for the tension between communities and communities. 
He is ignoring one factor that, if instead of dyarchy self-government comes, 
this tension will be stronger and stronger. {An Honourable Member : Ques>
tion ” ). My Honourable friend says that communal representation* leads to 
these differences and he wants to abolish them. I wonder whose views he is 
representing. Is he speaking on behalf of the Swaraj Party to which he has the 
honour to l^long or is he representing the views of hi: constituency ? He did 
not make it clear. My Honourable friend, the Honourable Lala Ram Saxan 
Das, said that it is communal representation which is responsible for these differ­
ences in the Punjab and elsewhere and further reforms should be undertaken 
to remove them. He has also said that these are the views of the Swarajist 
Party.................  .

T he  H o n o u r a b l e  Rai B a h a d u r  L a l a  RAM SARAN DAS: No.
T he  H o n o u r a b l e  Mr. YAMIN KHAN : That is what he implied. The 

Leader of the Swarajist Party moved an amendment the other day in the 
Assembly. If Ito un as ilie l.end(‘r of 1 hr Swaraj Party and says that the 
views of tlie Swai aj fairly are tliat coJimunial rej jesentation should be abolished, 
1 would like to see the fate of the amendment wliich he had put forward. They 
got the majorit y on tli< ir side siriijjly Ikh ause they fecund that they had laid down 
thoiigli very cleverly in hidd( îi terms, that minorities should he respected, 
and that was the only point whic h led to niy own }>eople voting that side. 
If the voting had been on this point........

The HoNoruAin :: i hk Pl^ESIDENT : Probably the Honourable Mem­
ber may have been de(*ei\ by the occurrence of the words “ majority and 
“ minority in tlio Res( ln̂ ion and the amendment before tlie House into a 
discussion whicli is at jr e. ('nt irrelevant. I must ask him to bring himself 
back to the amendment. ^

T he  H o n o u r a b l e  M r . YAMIN KHAN : I am saying, Sir, that it is the 
minority report which has been interpreted in this way, that the further reforms 
which the minority recommend should be in this form, and that the majority. 
has not recommended any further reforms in this direction. That proposition 
has been suggested by some of the Honourable Members, that the majority 
rej)ort should not be accepted because it does not recommend doing away with 
communal representation. This has led me to speak and sho'w why I give 
my support to tlie majority report; it is because they are not doing away with 
communal re|>resentation ; and if any gentleman here says that he wants to 
do away with that, then I shall make the most emphatic protest, and I will be 
the first to vote against him. It is communal representation, Sir, as far .-as 
I can see, which has mitigated the differences between the oommunitieiEf. It 
is conuntmal representation which has stopped the racial questions which used
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(Mr. Tvnin Ehan.J
t« Mam between caadidfttes and candidates wiienever any aeat fell vacaaA» 
and thwe weie two candidates from different communities appealing to thm 
OMWumitiee axul to their co-religionists to give votes for tiiem. thai
111# biaea«tQg»(>ed by the system of separate communal representation, if thalî  
Bjnlesi is abolished again, the result will be that we will find the old sio«f 
lipaated again, that is, two opponents appealing to their commonities and W 
thm  leligion, as in fact we find even to-day. What do we find to-day eveiu 
Sir t If a Brahmin is standing and a Kshatriya standing, we will find that they 
axe appealing to their respective communities to give a vote (or them, and Uie 
BMurtroyas invariably will vote for the Kshatriya candidate and the Bi*ahmiM 
will vote for the Brahmin candidate ; and if there is a Vaishya, he appeals to 
tkft Vaishya conununity to give a vote for him.

T he H onourable  the  PRESIDENT : I must really ask the Honouralle
■otAter to tear himself away from the question of the representation of 

and minorities. He has already said quite enough on that subject. 
HetDUift bring himself back to the amendment before the House.

T h e H onourable  M r. YAMIN KHAN : I think, Sir, under these cif- 
cumstances, if by these propositions my Honourable friends mean that a 
Royal Commission should come to investigate among others these things and 
mtrnii these points should be entrusted to them, then the country will be the 
last to snpport the amendments which have been put up by the Swarajift 
Leader or by anybody else. ,

T h s  H onoubable  Mb. J. CRERAB : I move, Sir, that the question 
be fMMT put.

Tee H onoubable th e  PRESIDENT: The original question was thai 
the following Resolution be adopted :

** This Council recommendfi to the Governor General in Council that he do accept the 
prilioiple underlying the majority report of the Reforms Inquiry Committee and t ^ t  he 

give early consideration to the detailed recommendations therein contained for im- 
pi O fw e nU in the machinery of Government.*'

T h e  H o n o u r a b le  S a iy id  RAZA ALI : Sir, with your permission, may

I -*y........

IHd H onoubable  th e  PRESIDENT: The Honourable Member hM 
n »  a g b t  o f reply.

Tbs H onoubable Sa iy id  RAZA A L I: No, Sir. I am not going to 
wiply.

T r b  H onoubable th e  PRESIDENT: Does the Honourable Member 
to make a statement of personal explanation ?

Tax H owoubable Sa it id  RAZA A L I: That is what I want to make, 
Sic With reference to the Resolution, a very clear speech has been made bf  
tfce HoBoamble tiie Home Member.
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T he H o n o u e a b le  t h e  PRESIDENT: The Honourable Member it 
making another speech. i,

Tb wUeh an amendment has been moved:
^ That the word * and * after the words  ̂Reforms Inquiry Committee * Be emitie^ 

the word * efifeot * be substituted for the word * consideration *; aod at the end ot flb  
Resolution the following words be added, namely:

* and that he do take into careful consideration the recommendationt coiiMned in
the minority report *.**

T h e  H o n o u r a b le  S a iy td  RAZA ALI : WiD you put it, Sir, in two psrtr, 
tke first part and the second part separately ?

T h e  H o n o u r a b le  t h e  PRESIDENT : The question is :
"  That in the original resolution the word ‘ effect ’ be substituted for the word * oo»- 

sldm tion\*’
The question is that that amendment be made.
The H o n o u r a b le  M r. R. P. KARANDTKAR: I rise to a point of adtffi 

8 « . The question is that the question be put.
T h e  H o n o u r a b l e  t h e  PRESIDENT: As no Honourable Member 

rose in his place when the motigp that the question be now put was made, 
it was clear that no one wanted to speak and therefore unnecessary to app^ 
the closure.

The motion was negatived.
T h e  H o n o u r a b l e  t h e  PRESIDENT: The question is:
“  That the word ‘ and ’ after the words ‘ Reforms Inquiry Committee * be omitted, 

aad at the end of the Resolution the following words be added, namely:
* and that he do take into careful consideration the recommendations oontalMd ftl

the minority report
The question I have to put is that those amendments be made.
The Council divided:

AYES—7.
Aitab Ahmad Khan, Sahibzada.
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Borooah, Srijut Chandradhar. 
Karandikar, Mr. R. P.

Khaparde, Mr. G. 8. 
Raza All, Mr.
Roy, Mr. K. C.

Yamin Khan, Mr. 

NOES—28.
Abbot, Mr. £. R. MacWatt, Major-General Sir Gharks.
Akbar Khan, Major Nawab Muhammad. Manmohandas Ramji, Mr.
Aman Ali, Khan Bahadur. ; Misra, Pandit S. B.
Chadwick, Mr. D. T. : Mitra, Mr. K. N.
Charanjit Singh, Sardar. | Parsons, Mr. A. A. L.

Ram Saran Das, Rai Bahadur Lala. 
Sarma, Sir Nara«imha.
Sarvadhikary, Dr. Sir Dera Prw d. 
Sen, Mr. B. C.
Tek Chand, Diwan.
Thompson, Mr. J. P.
Umar Hayat Khan, Col. Nawab Sfr. 
Wacha, Sir Dinshaw.

Crerar, Mr. J.
Dadabhov, Sir Maneckji.
Ihitt. Mn P. C.
Fazl-i-Husain, Mian Sir.
Froom, Sir Arthur.
Hadow, Mr. F. A.
Hamam Singh, Raja Sir.
Ismail Khan, Haji Chowdhuri Muhammad.
Laird-MacGregor, Mr. £. G. L. ( Zahir-ud-din, Khan Bahadur fiaiyid.

The motion was n^atived.



Thb Honourable the PRESIDENT: The question then before the 
Council is that the following Resolution be adopted;

** This Council reoommenda to the Governor General in Council that he doaoeept the 
principle underlying the majority report of the Reforms Inquirj' Committee and that he do 
give early consideration to the detailed recommendations therein contained for improve^ 
ments in the machinery of Government.**

T he  H onoubable  D b . Sib  DEVA PRASAD SARVAJ^HIKARY: Sir, 
the amendment standing in the name of the Honourable Sahibzada Aitab 
Ahmed Khan has not yet been disposed of.

T h e  H o n o u r a b le  t h e  PRESIDENT: The Honourable Sahibzada 
Aftab Ahmed Khan’s amendment has, in my opinion, disappeared with that 
which the House disposed of this morning which was moved by the Honourable 
Mr. Roy. If the Honourable Member wanted to support the Honourable 
Sahibzada Aftab Ahmed Khan’s amendment, he should have voted for Mr. 
Roy’s amendment and then asked the Chair, if lhat amendment was accepted, 
to put the Resolution in two parts, to enable him to reject Mr. Crerar’s portion 
and to accept Mr. Roy’s amendment. That, I think, was the proper course 
for the Honourable Member to have taken.

• The question before the Council is that^r. Crerar’s Resolution be adopt­
ed.

T he  H o n o u r a b le  Mr. R. P. KARANDIKAR (Bombay : Non-Muham­
madan) : With your permission, Sir, I should just like to say one word. 
Now that every amendment that was moved in this House has been rejected, 
there is no other alternative but t.o reject the Resolution as such.

T h e  H o n o u r a b le  M r. YAMIN KHAN : I rise to ask for the ruling 
of the Chair. If two Honourable Members move similar amendments and 
one Member, after moving his amendment, withdraws it without leaving 
any option to the other Member who has got a similar amendment in his name 
and he does not want to withdraw it, what will be the procedure ? I want 
the ruling of the Chair.

T h e  H o n o u r a b le  t h e  PRESIDENT : If an amendment has been moved 
and after discussion has been withdrawn by the leave of the House, it is obvious­
ly the sense of the House that it does not wish to discuss the subject-matter 
of that amendment again.

T h e  H o n o u r a b le  D r . S ir  DEVA PRASAD SARVADHIKARY : But 
Mr. Roy’s and Sahibzada Aftab Ahmed’s amendments were wholly different. 
Therefore, the course that you were pleased to suggest that I should have 
followed about Mr. Roy’s amendment that the Resolution should be put to 
the House in two parts could not and did not arise, and would not affect the 
issue.

T he  H o n o u r a b le  t h e  PRESIDENT : Because the Honourable Member 
did not support Mr. Roy’s amendment.

T h e  H o n o u r a b le  Dr. S ir  DEVA PRASAD SARVADHIKARY: I 
submit it was not necessary, Sir, for fevery one to speak in support of that 
amendment when Sahibzada Aftab Ahmed’s amendment was still on^the 
paper.
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T h e  H o n o u r a b l e  t h e  PRESIDENT: Order, order. The question 
is that the following Reaolution be adopted :

This Cbunci] recommendB to the Governor General in Council thatPhe do accept the 
principle underl3ring the majority report of the Reforms Inquiry Committee and that he 
dogiveearlyconaideFation to the detailed recommendations therein contained for improve­
ments in the machinery of Government.*'

The Council divided:
AYE8— 28.

Abbott, Mr. E. R,
Aftab Ahmad Khan, Sahibzada.
Akbar Khan, Major Nawab Muhammad. 
Aman All, Khan Bahadur.
Borooah, Srijut Chandradhar. 
Chadwick, Mr. D. T.
Charanjit Singh, Sardar.
Crerar, Mr. J.
Dadabhoy, Sir Maneckji.
Dutt, Mr. P. C.
Pazl-i-Husain. Mian Sir.
Froom, Sir Arthur.
Hadow, Mr. F. A.
Hamam Singh, Raja Sir.

Ismail Khan, Haji Chowdhuri Muhammad. 
Laird-MacGregor, Mr. E. G. L.
McWatters, Mr. A. C. <
Misra, Pandit S. B.
Mitra, Mr. K. N.
Parsons, Mr. A. A. L.
Roy, Mr. K. C.
Sarma, Sir Xarasimha.
Sen, Mr. B. C.
Tek Chand, Diwan.
Thompson, Mr. J. P.
TTmar Hayat Khan, Col. Nawab Sir 
Waoha, Sir Dinshaw.
Zahir-ud-din, Khan Bahadur Saiyid. >

NOES— 7.
Ayyangar, Mr. K. V. Rangaawamy. Manmohanciae Ramji, Mr.
Karaiidikar, Mr. R. P. Ramadas Pantulu, Mr. V.
Khaparde, Mr, G. S. 1 Ram Saran D ib, Rai Bahadur Lala.

Sarvadhikavy, Dr. Sir Deva Praf^ad.

The motion was adopted.

STATEMENT OF BUSINESS.

T h e  H o n o t jr a b le  S ir  NARASIMHA SARMA (Law Member): The 
Lists of Business for Monday and Tuesday next are already in the hands of 
Honourable Members. Thereafter the only business remaining for disposal 
will hi the Honourable Mr. Crerar’s Resolution regarding the amendment of 
the Indian Legislative Rules and Standing Orders to pro\ide for the consti­
tution of Select Committees to deal with Bills relating to Hindu and Muham­
madan Law and the consideration of certain Government Bills which cannot 
now be passed by the Assembly in time to admit of their being laid on the 
table here before Tuesday next. When the Bills have been laid the question 
of the date on which they should be proceeded with—whether with short 
notice or otherwise— will be submitted for your direction. Mr. Crerar’s Reso­
lution, to which I have already referred, will be put down for the same day 
as the Bills in question.

T h e  H o n o u r a b le  t h e  PRESIDENT : Should any Bills passed in the 
other House be laid on the table of this House on Tuesday, the question vAW 
then arise as to the date on which they will be proceeded with. I hope that 
Honourable Members will, in the meantime, bear this in mind, because I shall



[1%e Ronoaiable tiie President.]
require the fuidance of the House in the matter of deciding on what date 
tihoM Bilk should be taken into consideration here.

TRsHoiroxmABLBDB.Snt DBYA PRASAD 8A R V A N Q K A R Y  (W «it 
Bengal: Non-Muhammadan): Sir, is t̂ e Leader of the House in a p ostil 
to  tell us how many Bills and what Bills are lik^  to  oeme w f 9 1%ttt will 
be necessary for us to know in ordw to comply with the suggestion you have 
thvow aoa t'

T h e  H o n o u r a b le  S i r  NARASIMHA SARMA : Three such Bills. One 
is a Bill to provide for the fostering and development of the Paper Mill Isdnstry 
in Britdsh India. The second is the amendment to the Cruninal Procedure 
Code, 1898, Section 109, in particular, and other sections. The third is the 
Bill further to amend the Indian Limitation Act, 1908, as reported by the 
Select Committee.

T h *  H o n o u r a b le  S ir  MANECKJI DADABHOY : They are all con- 
troyersial Bills and will require a long time for discussion.

T h e  H o n o u r a b le  S i r  NAJRASIMHA SARMA: It is premature, I 
think, to say that they will be controversial.

The Council adjourned till Eleven of the Clock on Monday, the 14th 
September, 1925.
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